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I. 	 I 

Pesant : Hon'ble Mr.3jstjce A.k.Chattjee, Vice-Chairman. 
Hon 'bis Phi. P. S. Pbkhevjee, Admjj itratjvs Mortar, 

SATyAfgAAyA CHATTERZE( 

Vs. 

UNION OF INDIA & URS. 
(POST) 

For the applicant : Mr.S.fl.Kar, counsel. 

For the rsapondant5i ir.S.K•outta, Counsel. 

The application for amendment being P1.A.i94 of 1996, 
rot 1RladJg party respondent is *llod, Thu cai,  fifim .- - - - -_ 
of the O.A. be changed Mccordlgly, 

Applicant sell 	Ia $ddd party respondent 
copy of the amded 5ppilcatjon  glonguith the 

5rrnexur, jo 
may tile reply at least a week before the next data. 

M.A.194 0? 1996 is disposed of accord1rgjy. 

O.A.42 of 1996. stands edjourn 	to 11.12.1996. 

Reapondents may file a supplementary reply in the maatime. 

A plain copy Of this order behancJj to 
for both sides. 

(N.S.Pkherjee) 
Administrative Membet 

- 

Vice-chairman 


